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facility to the employee$ arrd their dependents af

urr iversi ty Grants conrmission 'Jr'r the same terms as

available to the central Govt- ernployees- the wit'<l

of' the applicant is a patient of acute Asthma for

which she has been taking treatmelt- Accgrcling}y, the

claim of Rs..51 LA/* incurretl on the treatment ot' the

wife of the applicant was made and the same was paid

tcr the applicant viqle letter clated l^O-5.2OOO (Annexure

A/3) _ Horlever, subsequent reimbursement claims matje

ari; per Annexures A/4, A/5, A/6 ancl A/7, the sAme have

not been reimbursed- By impugned letter dated

t"-5.?OO2o the applicant lras been inf ormed that the

employees, rarhs were CpF beneficiar'ies, are n$t:

e:Iigible for re-imbursetnent nf medical claim-

l-lor,uever, the un iversity [ir an'Ls commi.ssion has

r<3q1rested the Min i$try of ['lumarr Resou pce Development

that tl're retired ernployees ri+hg were berref iciary crf CFF

ffri$y also be permitled to clainr the meclical

re*imbursement- The reply from tl-re Hirristry is still

awaited- In ca$e, it is approved by the Ministry nf

Hunran Resource oevelopment, the reimbursement c.rf

nrcidi.cal claims ralith retrospective effect to ttte

appl icarrt wi I t be considere<j as per the respondent

No.2 -

? (a)" The learned counsel uf the applicant

invited attention t6 plovisi6ns coltained in t[e

urriversity Grants c,rnrrrris-5iorr ($upplementary Terms &

Ccrnditiorrs r:f $ervices of Enrployees) Regu Iations , L9(o7

(Annexure R*1) rarhich providos as follor^'s:'-

0
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,!I - MEDICAL FACILITIES PCIR EHPLOYMENTS:

Employees of the Commission and
rnc*mbers of thei r f anri l ies shal l be
errtitled tr: such medical aid as i.s
at:Jmissibte to Central uivil SiervantB of
simi lar categories in DeIhi and New

Delhi" All employees of the Commission
shalI thus be tnembers nf the C-G-H-S-{l(-
nf the Central Government ancl shall pay
such contribution as is reguired under
t trat sc herne . "

5 - It wa$ f urtlter pointed bv the learned

courrsel that Min istry of Health arrd Fami Iy t'{elf ape Ol"1

,Jatecl 2l-.1 .19')l^ provides as under: *

3. Fensinners/Fami ly F'ensioners

[iligi.biIity-'- AlI Central Government
pensioners/family pensioners (excepL
Flai lways/Ar med Forces pensione rs/f ami 1v
pensioners) includirrg those tlho retired witlr
Contributory Proviclen t Fund Benef its " who
were eligible for availing Central Government
l"'lealth Scheme f aci l ities rarhi le in ser'vice are
eligible for avaiting CGH$ facilities after
relti rement i r respective of whetlrer they h,ere
or were not avail.ing CGHS facilities while i'rr
service- It is not necessary that these
pensioners/f ami Ly perr$ioners shou Id be I ivin*'l
irr the areas coverecl urrder the CGH []cheme-

Registration - * The pensioners/fami I5r

;:ensioner$ have thee option to get thei r'

names registered with any of the dispensaric::is
in the above*rnentionecl ci Lies - They shnu ld
make an appl ication in the prescribed pr'o
f orrna to the Additiortal Di r^ector, CGH$

concerned stationed in the above cities wlr<:

r+.iIl issue CGHS IdentitY card-"

4 - According to tl're learrred counsel, the

above*.rnentioned provision clearly indicates that even

c6ntributory provident fund beneficiaries ape entitled

t(} meclical expenses reinrbutrsement. Therefore' a

.Ji recti6n be issued to the responclerrts accclr'dirrgly "

5. The respondent No - 2 has opposed thre

present original Application for' the time being- I.t:

uhs
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r^ra$ pointed out by the learned counsel that on ly f clt^r

*nrployees opted for contnibutory pr ovident fund

scheme, the University Grants Commissi$n is trying kc

herlp them and l^ras recommended their case$ for

cclnsideration and approval of the Ministry of Humart

ftesr:urce Development (Respondent No.i). 1n tlris

connection, he has specif ical ly ref erred to tlrc:

corresponderrce dated 2L/2,3.5.2OO4 (Annexure R/14 )

acJdressed to Di rector, lJepartment of fliecondary &

H.igher Eclucati,::n, Ministry of Human Resource

Development, $hastri Bhawan, New Delhi, which reads il*i

urtder': *

"H.indIy refer to your letter
No. F -4*L/2OO2*U.,.1. dated 5r - 7 -2OO2 (copy
errclosecl ) regarding reimbu rsement clf
medical expenses to $hr i R -M- Roy,
Ex*$ection tlf f icer r:f LJGC and to invite
your attentiorr to this office letter ctl'
even number dated 5.5"2OO2 (copy enclosed
for ready reference) vide which this officc:
had sought the approval of the Hinistry of
Hu man Resou rce Deve I opnren t f o r med i cer I
r'eimbu r-$emen t faci I ity to non* Frensioners of
UGC i -e- the retirecl employees who hrere
f,pF nptees during their ser-vice period. As
stated earlier that there are hardly 4*.:i
such persons and Shr-i R-l'{" Rny, Ex*$ection
0ff icer is orre of them,,

Since ttre application <:f $hri R-l'1-
Roy, Ex*Section Of f icer r'elated to
reimbu rsement of his medical expensies is
f orwardecJ rrow by tl're Min istry of l-lumarr
Flesou rce Developmerrt f or appropriate action
vide letter ref erred to above, VOU arcr ?

theref ore, r'equeste<l to r::l6pif y whether
tl'ris of f ice can reimtrurse the medical
expenses to Shri R.M- Roy and other
non*pensiorrers i.e- bo those retire,C
*rnployees who urer e CpF r:ptees during thei r
service, by treatirrg your letter dated 5l-st.
JuIy, 2OA2 ref err-ecl to above as 'APPROVAL'
in the matter - "

(r- Ihe

is
I ea rlr ed

ta[<er"r

coun$el inform$ that

to see[< approval

before

of the

U

the decision
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Min istry, the payment were being tnade to the appl icaln L

even though he was a CPF beneficiaries' According to

thelearnedcounsel,theruleerelatingtocentral

Ciovt, employees do not automatically apply tu the

employees of Un iversity Grants Commission ' There het:*

to be specific adoption of those rules' ln this case

since a reference has been made the payments cannot be

r<'leasecl pending approval of the Ministry'

? * Af ter hearing the lear'ned counsel of both

tlre parties and after perusat of the records' it is

seen that the notice of this OA was issued t<:

r.espondent N0.1o i-e., '.$ecretary, Department of

Education, Mirristry of Human Resource Development'

Gcrvt. of India, $hastri Bhar'oarr ' Rai endra Prasad Roacl'

Ner,^rDelhi.Inspiteofservi.:e"rl(]r.epreserrtaticrnWas

made hy ttre respondent NO ' J- ' Theref or e ' by order

datecJ 24-3-2OO4 f resh DASTI notice was issued which

h;*s been served on respondent N0-l on L2'4'2OO4 as per

report of Respondent No-2' However' no appearance has

been put in by respondent No'l' Therefore' it is

presumed that responderrt no'l is no longer interested

nn advancing his points of view sofar as this OA is

concerned. In the circumstances' counsel of the

applicantasr,'lellasi'respondentNo'2r^'ereheardancl

thisca$eisbeingdisposedcrfaccor<lingly"

8. Witl'rout going cieep into the controver$y'

it is apparent that the appl ican L l'rad made certai'n

mtldical reimbursement claims riuttjcl-r r^,ere paid to him on

].1-5-2ooo-$imi}arclaitnslravebeenwithlreldbythe

n
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r.espond€ntNo-2onthegroundthatthematterhash.leen

sent Lo the lesp6ndent No-1^ for theip approval orr

]^6-6-20oo-IntheopinionofthisTrikrunalothereis

n() change in the facts and cit'cumstancesi of the case

sofar a$ the applicant and respondent Nn'2 are

c<rncerned-Merelybecausearefer-errcehasbeenmacle

torespondentNo-l^ft:rapproval,itcanrtotbepr"esumerJ

that there is prohibition in mat<ing payment ttl the

appticantaftermakingofar.eference(fn]-6-6"2oo0'.

A*s a matter of f act, tt'rer€ is rro specif ic prohibition

f rom respondent No-.l. to responclent No'2 f or not mat<ing

s;r.lch payment- consiclering tlris aspect nf the matter,

it is di rect,ed that resporrdent No.2 wi I I c<rntinue

nri:rkingpaymenttotheapplicarrLaspertlrepractice

follotrred befnre making such a refer'errce- The pendirrg

claims shou ld be reimbu rsed as irr the past rari thin two

months f rom the date of receipt of a copy of thir:r

order.

g.Irrtheresult,this0Aisallowedrarithout

any order as to costs-

(R YA)
AD}.IINISTRAT IVE I'IEI'IBER
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